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. applicants in these 0As are working as

wwoffj¢ers (AADs) /Junior  Accounts

r General of Accoun

ts. The Government of NCT of

JAccounts Service and vide

;stéps'tplgiVe effect to the proposal made by
”i'fﬁrjto>take_steps for absorption in Delhi

Sefyice as indicated by the

thsﬂfrom today.'




.~.6 - 1

applicants are functioning.

y

;éppiicants would be dislodged and

he fniﬁgryﬁof Urban Development. The

.hbmitﬁed?Qﬁhat repatriation of these

¥ to the directions of the

earned cq@nssl stated that

“had taken up the matter of

3of3fhe appligants with the Government of NCT

However, the Government of NCT of Delhi have,

absbrbing,the applicant, resorted to their

nhed counsel stated that as per the

h’ble éubﬁéme Court, the Government of NCT have no

lternétivg except to absorb these applicants as

hQYQ given their option for their

the Goverhment of NCT. He further pointed

ho“had been working in a similar

1céhps, had opted for their

and the

.qévenﬂmgnt of Indialhavé abcepted them for repatriation.

Sk
EA

. How that the Government of NCT have a separate cadre of
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'Shri Sudan, the learned counsel of respondents "
| stated that the Government of India had conveyed -

Delhi vide their letter of

/The learned counsel

at the Goveﬁnment of India continued
Helshbjeqtuﬁith the Government of NCT,
dated; 20.12.2001. conveyed that

. u‘) ’

7555E9§ed’in cbnsultation with

The learned counsel

_‘Delhi with the approval of the Central

A ‘
that:dif. the.Government of NCT have any

.

n.of these personnel in their

eifules or exercise their power to relax

ruigt36 ibid.

.

,6-has‘béen set aside by the Hon’ble Suprems Court
dated 3.10.2001. Acdbrding to

have arbitrarily  taken a




f;dééisipd“"n6t  to accept the applicants on

recommended their absorption in the

3

'Léervice' wag available under the rules only at the

" the

Chihitiéi:constitution of the Service under rule 5(2)(bJ.

=h've q§refu11y_gone through the orders of

: i

Hible éupﬁé”é.Coﬁrtfwhereby the Union of India has

'bprpprigte steps to give effect. to

théfappellants in the related Civil

Government of NCT of Delhi for long number of

;ﬁerm§lofgthevdirections of the Supreme Court

be ' repatriated to the Union

or-absorbed 1n3thg DAAS. Respondents 1 and 2

N S

of their-édrrespondence of 2%.11.2001 (Annexure

and '20.12.2001 .(Annexure R-II1) addressed to the

1ﬁf§f'0élhi have asked them to absorb

asirper theiapbroval of the Secretary,

1

ban ‘Development..

d

omildation:of DAAS Rules, 1982, a

of Accolints has been constituted by the
and that as per the rules absorption of
fthé“sérvides'of DAAS is not permissible

Government of India cannot order

e s -
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However, we .are not

to

'lfeadylboéted substitutes on the posts which were

.the’applicants and, therefore, it would not be

In this regard,

IDaASQf ‘FrOm the correspondence of the Union
it is «elear that the Secretary approved

from the Central Civil

in

for
'applicants. They should not have

of the

NCT have created the

GévernmentAbf

Court’s

obtaining. prior to the ‘datql of the |
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3~1‘2ooz has to be maintained.

STRA

;bé:quashed and sgﬁ aside, in
) orders M eonesened, L can be

Court”

edl'back to.the DlVlslons/Debartments where they

orking prior to orders of 3.1.2002

'a‘fact thdt the applicants have been

a:long time wlth the Government of NCT of

'haveﬁbeen on deputation from the

. 1;ﬁtéh,;thé 1982 rules came into
From the orders'of the Hon’ble Supreme Court, it
t irrespective of the ruleg, they have

of India to ‘take appropriate
“7f‘ bsorptionA of . the

In thls v1ew of the matter, it

'

,enlence ‘aisd” indicates that as the applicants who

the service of the Union of India have been
Government of NCT, of Delhi for long
by i oo

ould certalnly dlsturb “the
nt_of India,,rthe 1982 rules

dvérnment"of; NCT of Delhi

selves which: contaln power'éf'reiaxation of the rules

NCT are conmpetent to maka
Mbu/b ‘

'dmths alsouln them to conslder'the cases of

reasons :recorded. and

‘we quash the order Annexure A=l

:002 to: the effect that the applicants continue




99cisi0n in terms of the directions of the

.India contained in their memorandum of

3,

from .

months

sDAAS within a period of three
Lo e

.

i ofs these -orders.

aforestated
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